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Amrxpmenys 70 Nirrovees' Provi-
»sxT Fuxps Scmpmz

Shri AbMd All: Sir, T beg to lay on
the Table, under sub-section (2) of
Section 7 of the Employees’ Provident
Funds Act, 1052, a copy of Notification
No. G.8.R. 1233 dated the 7Tth Novem-
ber, 1059 making certa'n further
amendments to the Employees’ Provi-
dent Funds Scheme, 1952. [Placed in
L’brary, See No. LT-1677/59].

NOTIFICATIONS ISSUED UNDER MEDICINAL
aND Toner PREPARATIONS (ExcIsE
Dumes) Acr

The Deputy Minister of Finance
(Shrimati Tarkeshwar{ Sinha): Sir,
on behalf of Shri B R Bhagat, I beg
to lay on the Table, under sub-section
(4) of Section 19 of the Med cinal
and Toilet Preparations (Exc se
Duties) Act, 1955, a copy of each of
the following Notifications:—

(i) GSR No. 986 dated the 20th
August, 1958,

(ii) G.SR. No. 1079 dated the 26th
September, 1959 making cer-
tain further amendments to
the Medicinal and To let Pre-
parations (Excse Duties)
Rules, 1956. [Placed ¢n
Library, See No. LT-1678/59].

AMENDMENTS TO FoOREIGN EXCHANGE
ReguraTioNn RuLes

Shrimsti Tarkeshwari Sinha: Sir, I
beg to lay on the Table, under sub-
secton (3) of Section 27 of the
Foreign Exchange Regulation Act,
1947, a copy of Notification No.
G.SR. 1002 dated the 5th September,
1959, making certain further amend-
ments to the Foreign Exchange Regu-
lation Rules, 1952, [Placed in Lidbrary
See No. LT-1679/89].

NorrrrcaTrons 1mssvep vunDEr  Sea
CustoMs Acr AND CENTRAL Excises
AND Sair Acr

Shrimatt Tarkeshwari Sinba: Sir,
ont hehalf of Shri B. R. Bhagat, I beg
‘ lay on the Table, under sub-sect on
(1) of Section 43B of the Sea Customs
Act, 1878 and Section 38 of the Central
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Excises and Salt Act, 1944, a copy of
each of the follow.ng Notifications:—

(1) G.B.R. No. 1006 dated the 3th
September, 1959 making cer-
tain amendments to the Cus-
toms and Central Excize
Duties Drawback (Toilet

. Products) Rules, 1988,

(ii) G.S.R. No. 1061 dated the 19th
September, 1959 and G.S.R.
Nos. 1095. 1088 and 1097 dated
the 3rd October, 1959 making
certa n further amendments to
the Customs and Central
Excise Duties Export Draw-
back (General) Rules, 1959.
[Placed in Library, See No.
LT-1680/59]).

NOTIFICATIONS 1SSUXD UNDER SEA
CusToms AcTt

Shrimati Tarkeshwar! Sinha: Sir,
on behalf of Shri B. R. Bhagat, I beg
to lay on the Table a copy of each of
the Notifications Nos, G.S.R. 1036 and
G.S.R. 1037 dated the 12th September,
1959 and G.SR. 1099 dated the 3rd
October, 1959, under sub-section (4)
of Section 43B of the Sea Customs
Act, 1878. [Placed in L:brary, See No.
LT-1681/59].

NOTIFICATIONS I18SUED UNDER CENTRAL
Excises AND Sarr Act

Shrimati Tarkeshwari Siaba: Sir,
on behalf of Shr: B. R, Bhagat, I beg
to lay on the Table under Section 38
of the Central Exc ses and Salt Act,
1944, a copy of each of the folléwing
Notifications: —

(i) GS.R. No. 1082 dated the 26th
September, 1959 making cer-
tain further amendments to
the Central Excise Rules,
1944.

(il) G.S.R. No. 1100 dated the 3rd
October, 1959 making certain
further amendments to the
Central Excise Rules, 1944.

(ili) G.S.R. No. 1118 dated the 10th
October, 1959. [Placed in
Library, See No. LT-1882/59].





